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B THE CENTRAL ADMINISTRATIVE TRIBUNAL:HYDERABAD BENCH
AT HYDERABAD, .

' 0A.287/96.
Date_of orders13-3-1996,
Betweens- .
V.3atyanarayana Reddy ‘
o fx ook ezt : applicant, .
A‘nd . . |

1., Chief Post Master General,Andhra'
Pradesh Circle,. Hyderabad,

2. Superintendent of Post Offices,
Cuddapah Postal Division,Cuddapah,

Respondents,

LA RN

Counsel for the Applicant: Mr.K.s.R.Anjaneyulu

Counsel for the RespondentssMr,X,Bhaskara Rao,GSC.

QORAM:
HON‘BLE MR,JUSTICE M.G,CHAUDHARI,VICE CHAIRMAN .

HON'BIE SHRI H.RAJENDRA PRASAD,MEMBER (ADMN. )
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0A 2B7/96, Dt. of Order: 13-3-1996,

(Order of the Division Bench per Hon'ble 5ri H.,Rajendra
Prasad, Mamber (R)Y ).

Heard Sri K.S.R.Anjaneyulu, learned counsel for the
applicant amd Sri Kota Bhaskar Rap, learnsd standing counsel

4

faor the Respondents.

2. The applicant was a candidate from the outsider guota for
prpmotion to the gsat—ef Postman cadre. His names figured at

No.19 of the list of successful candidates. The contention of the
applicant is that candidates Nos. 1 to 14 did not come up for

consideration on account of various reasons. Candidates at Nos.

15 and 16, who came out of successful as per Annexure-2 to the

C.A., vere selected and offered an appointment, They, however,
Geclined the offer. Candidate No.17 was dis~qualified. The tue
OC vacancies originally notified are thus to be Pilled up by the
candidates at No.18 and 19,

' as
3. If the above facts stated by the applicant are found to be

correct, the representation of the applicant addressed to Superin-
tendent of Post Officer, Cuddapah, at Annexure-5, is required to
be looked into on merits on the basis of the facts so stated. The
represén%ation shail be disposed of with % suitable order within

15 days from the date of receipt of a copy of this order.

'

4, Thus the 0.A. is disposed of at the admission stage itself.
No costs. . A ‘ /[; Ziﬁ4é%24:¢.
35, ) oA
(H.RAJENZRA \FRRSAD) (M.G.CHAUDHARTI)
' Memd A) Vice-Chairman
Dated: 13th March, 1996, T b

Dictated in Open Court,

avl/
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